
IN THE CENTRAL ADMINISTRATIVE TRI,A'UNAL 
AHMEDABAD BENCH 

O.A. No.313/91 
1x 

DATE OF DECISION 17..i2 

Shri Aacjar Vi.r rn n- 	 Petitioner 

;r. 0 .. • Upadhyay 	 Advocate for the Petitioner(s) 

Versus 
-r - -• 	- 	,- fl 	7--1 2 - 	-- 

- - Respondent 

• 	 Advocate for the Respondent(s) 

CORAM: 

The Hon'ble Mr. 

The Hon'ble Mr.  

Whether Reporters of local papers may be allowed to see the Judgement 

To be referred to the Reporter or not? 	Y 
Whether their Lordships wish to see the fair copy of the Judgement ? y 

Whether it needs to be circulated to other Benches of the Tribunal? 



C 

:2: 

hri Nogar Virarn Thakore 	 .. Acolicant 

Vs 

The Union of India, 
Through; 
The General Manager, 
Western Railway, 
Chu rchgate, Boobay-20. 

The ivis lanai Railway Manager, 
(Engineering/stabjjsF10) 
Iestero Railway, 

Earoda. 

Iiedjca1 ucerjntendent, 
Railway Mospital, 
Pratapoaga r, 
Earoca. 

The Chief (±.-. I. (E.G.), 
Western Railway, 
.abarrat i, 

hmedabad-4 	 .•. Respon(ents. 

- 0 i; 	L Li U 

Date :17.8. 1992 

Per: Han 'hie Mr. d. V. -Crishnan, Vice Chajrn 

Prit: Mr. 	Lipachyay, Acv./-pp. 
Mr. -.G•  diiavde, dv./Res, 

1. 	 The apolicant was last employed as a gangman under 
U 

the fth responden 	He was to he medicai1xamjnedto find 

out whebhur he was really not well anc oeserea to be g.ven 

benefits of a. medicallvde-categorjzemp 05  as clairrd by him 

or he was only rnlingerjng as alleged by the respondents. His 

grievance is that he has not been properly examined He 

therefore, prayed for following relic -Es; 

a(1) The Hon'bie 1rribunai may direct the respon- 
dent authorities to declare the aplicant physically 
fit of performiryj the duties of gateman and he 
may he offered some alternative appointment on 
reasonable emoluments if he is declared incanable 
perform the said duties and allow to resume duties. 

(2) 	The Hon'ble Tribunal may direct the respon 
dents authorities to grant leave w.c.f. 21.4.90 
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onwards and pay the pay and allowances till he 
is offered alternative appointment on rasoriable 
emoluements. 

(3) 	The Hon'ble Tribunal may direct the 
respondent authorities to appoint his son on 
compassionate grounds if the applicant is not 
offered alternative apoointrrnt on reasonable 
emoluments allowjn the applicants to retire 
with all consequential aces ionary benefits. 

During the course of final hearing the learned 

counsel for the applicant pressed only for relief (i) relating 

to his physical fitness. 

3. 	 In this recard, the respondents have filed a 

a 
reply. In para 4 of the reply they have exp ied 

their version of the case, in which, inter-alia, it is 

stated as follows: 

"It is submitted that the aenlicarit attended the 
J.R. Hospital, Bombay Central, with the said 
latter dated 4.1.1991 on 7.1,1991. The applicant 
was atked to be admitted by the denior Divisional 
Medical Officer (Opth) J.I. Hospital, Bombay 
Central on the same day in the irospital but the 
applicant left the said J.L. Hospital, Bombay 
Central without any notice leaving the papers in 
opth Department at J.R. Hospital, Bombay Central 
without going to the ward." 

We have heaxi the parties. We are saisfie6 thet 

in the interest of justice, it is necessary to permit the 
appear 

applicant to, 	in the medical examination again from the 

stage where it was left last as mentioned in the above renly 

Of the respondents Therefore, this application can be disposed 

f with suitable direction 

In the circumstance, we direct the ep1icant to 

present himself with a copy of this order before the Medical 
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Supdt. Railway Hospital Board (Respondent no. 3) on any 

working day in the week immediately following the expiry of 

15 days from the date of receipt of this order and in case 

the applicant so presenthimself, respondent no. 3 shall 

take necessary action to have the applicants medical 

examination completed at the J.R. Hospital, Bombay by the 

Medical Board in accordance with the provisions of law 

and the D.R.M. Baroda, respondent no. 2 is directed to 

take suitable consequential action, in accordance with law, 

on the basis on such medical examination. All these processes 

shall be completed within three months from the date on which 

the applicant presents himself for examination. 

The reliefs claimed at (2) and (3) of the extract 

reproduced in para (i) above do not arise out of this 

application and hence we have not considered them e  The 

instant order shall not stand in the way of the applicant 

OW 	 making a representation to the authorities on respect of 

these reliefs. 

Application disposed of as above. 

(R.C. Bhatt) 	 N.V. Krishnan) 
Member () 	 Vice Chairman 


